9s Written Answers

(W) wrede wreE i rerrg
¥ ITT AWTAT & w9 F Y vy vofy
¥R A ANy oo, 3198, 1973
W g€ A1 737 fawe A g §
N W A B g w0 aay § efenw
TATHIEH 5T W9 g% fog ¢ qwrayg
® fer 43,35,980 =97 4t )

Air Indix Personne! arrested or
charge-gheeteq for Smuggling

2629. SHRI C. M. SINHA: Wil
the Minister of TOURISM AND
StaI\tfelL AVIATION be pleased to

(a) the number of personnel of Atr
India arrested or charge-sheeted dur-
ing the last one year for smuggling;

(b) whether the number of such
personnel is higher than those so
arrested or charge-sheeted dJuring
1973-74; and

(c) if 8o, what effective steps have
been taken by Government agamnst
the staff involved?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). The num-
ber of Air-India staff arrested or
chargesheeted during the years 1973-
74, and 1974-75 (upto 22-2-75) was as
follows:—

During  1973.74—2. In  addition
show.-cause notices were igsued
to three employees by Cus-
toms Authorities

During 1974.75—19.
(upto 22.2.1975).

(¢) A Fhght Purser and o Lcader
were arrested by Airport Customs,
Santacruz, for smuggling in 1978-74.
The Flight purser has been prosecut-
ed by the Customg In the court and
the case is pending frial. The Cus-
toms’ case against the Loader is still
under investigation by the Customs
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Authorities,. Both of these persons
are under suspension and the depart-
mental action will be taken on com-
pletion of the Customs' cage against
them.

The three persons, to whom show-
cause notices were fssued by the Cus-
toms Authorities have neither been
arrested nor charge-sheeted.

Of the 19 persons arrested for smug-
gling in 1974-75, 13 have beem arrest-
ed in connection with the smuggling
of Opium to Mauritius and the case
against them is still under investiga-
tion by the Central Bureau of In-
vestigation. All the 13 employees
have been placed under suspension
by the Air-India Management.

Services of an Assistant Filght Pur-
ser, involved in smuggling of narco-
tic drugs and arrested in London in
April last, have been terminated by
Air-India Management.

Departmental proceedings against
two Drivers, involved in smuggling
at Delhi, are in progress.

Customs’ investigations in respect
of an Assistant Station Superinten-
dent and a Loader, who were arrest-
ed at Calcufta for smuggling, have
not yet been finalised, Suitable de-
parimental action will be taken
against them on hearing from the
Customg Authorities.

An Air Hostess, who was arrested
at London for smuggling narcotic
drugs, has been placed under suspen-
sion and the police investigation fa
still in progress. Departmental ac-
tion will be taken on completion of
the Court case.

Besides the following further gteps
have been taken by Government to
check smuggling by the Ailr-India
staff:

(i) Extra vigilance 1is exercised
in examination of suspected
baggage and parcels sent out
of the country;



97 Wiiltgn Argwgrs REALGUNA. 18, WQSMA) Writtan Answers 98

(il :Gustomp Act, 1982 has recent-
ly been amended to provide
{07 wore severe punighment
im suggling offepces and to
plug loop-holes;

(il) Systematic collection and
follow up of information and
keeping a watchful eye on
the suspected smugglers;

{iv) Thorough search of suspected
sircraft; end

{v) Senior officers of the rank of
Collector of Customs, Addi-
tional TCollector of Customs
and Assistant Collector of
Customg have been posted in
vulnerable areas to lcok
after anti-smuggling work ex-
clusively.

Export Torgets of MMT.C

2630. DR. KARNI SINGH; Will the
Minister of COMMERCE be pleased
1o st%

(a) the targets of exparts fixed by.

the Mineralg and Metals Trading Cor-
poration, during each of the last three
years, item-wise;

{h) the agtual performance each
YEAar;

(¢) the reasons for
targets; and

(d) the targets fixed for the finan-
cial year 1975-767

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BSINGH):
(a) to (d), A statement is laid on the
Table of the House. [Placed in Lab-
rary. See No LT-6127/756.]

shortfall n

Allotment of controlled cloth to
States

2631. SHRI ROBIN KAKOTI: Will
the Minister of COMMERCE be
pleased to state:

(a} the tptal numbar of bales of
different varieties of cotfon controlled
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cloth produced by the textile mills in
the country for the use of common
people in 1872-73, 1973-T4 (upto the
end of December, 1974);

(b) on what basis the above con~
trolled cloth was allotied to the res-
pective States, State-wise during the
above period; and

(¢) names of the States whose
agents or the States themselvesg could
not lift the whole allotted quota dur-
ing the above period, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRE
VISHWANATH PRATAP SINGH):

Packing of con~
trolled cloth (I
standard bales of
1,500 sq. metres)

(a) Period

March 72—March 73 2,19,317
Apnl 73—March 74 2,535,334
4,08,000

April—December 1974

(b) The total controlled cloth avail.
able isz allocated to the States/Union
Territories proportionately on the
basis of population, Variationg in the
actual allotment, however, occur on
account of non-acceptance of certain
varieties of cloth by certain States and
excess allotment to certain States on
special occasions viz. festivals and na-
tural calamities, etc. A statement
showing the allotment of controlled
cloth State-wise dur:ng 1978 and 1974
1s laid on the Table of the House.
[Placed wn Library See. No. LT
91287/75.]

(c) On the basis of information
compiled for the months of August
to December, 1874 the following
Stutes/Union Territories did not fully
lift the quota allotted to them during
one or more of these months: (1)
Maharashtra, (2) Punjab, (3) Tamil
Nadu, (4) Haryana, (5) Himachal
Pradesh, (6) Jammu ang Kashmir,
(7) Madhya Pradesh, (8) Uttar Pra-
desh, (6) Karnataka, (10) Chandigarh,
(11) West Bengal, (12) Orissa, (13)
Laccadive and Minicoy Islanday





